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qEF TREgH i ST A

% feeety, 19 fewwaw, 2025

F.AT. 5907 (37).— Fea [T TLATE, T TSHE AT HIT 1956 (1956 1 48) (5 =7H =76 72T
I ATATAAH T AT 2) T 1T 3% o0l ST-GTT (1) BT T& ARRAT 0 TART FId gU, g THTTT 21 ST
F TETq o ISHT 57 % Satag e forer § NH53 % f.#. 65.755 & . 51,77 (TEr-Foi, R¥e-snratig
) TF & I-GUE & FHA (ATEH0/TeE AeeT qigd 2-9/4-A9 FT I 1), LA, Tawe 3T
TATAT & A TS & o0 g i srafera g e fera auia = saqget § & @ g, v i &
ST T o SO ST 0l AT ATl g |

Fr¢ oft =afcr, ST 3<% 9 & RBaeg &, 5 sfafaam £ g 37 f s7-am1 (1) F o9l @=iw
TATSI o o7 UHT IH o ITANT 92 TSI | TH ATSEAAT 6 TR f A & ShHE & 6 Fia< st
AT T T TR |

U Tl ST FeTH ATTAHTL, TATq TEe AT, ForT &l orfed =7 § T&qa 6 SToT 3 394
IR AT AR TR STOT 3 Feqw TRty Srafxyshat i ST =9 § 77 fret fAferss Tora g
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T ST T STEEE ST ST VRt A=At T qAaTs o TETq a7 UHT 3T S+ 7 o T, IR Fre 2, o
TETH YIS ATA9TF THE, AT G AT AT STAIAT 1 SFTHATT T T AT STATATT HL FHT |

I sAferfera &t e 3 it IT-4TRT (2) F 7ef werw wrfersTe grer Rt A e oft straer sifay
T |

TH STERAAT o ST AT ATAT I 6 LT AT A= AT TEH TTIEHR 6 Ih FIATAT H ITASE
2 Sl 3 [Raas SARRAT T MLreAT foham ST aaat 3 |

AL
SEET T F SEra g forer # NH53 3 6., 65.755 & f3.#1.77 % for srofer Y Sty ameft s
TR ST H3=T afgd S v |@term e

TS FT AT ST ot &7 9 S RigR

Fw || wdewrden || g W IER | g R R | afwrdews | afy s

HEA (FTT 5HTE) (FRT)

1 2 3 4 5 6
ATAH T ATH: Foi T
Tie T ATH: ST
1 1471/1625 BE(l GREEIR] 0.005 (7Y ) 0.0020235
2 1471/1980 IGELl TAASI 0.005 (T#< ) 0.0020235
3 1471/1997 fasft ERCIR] 0.0253 (7T ) 0.0102388
4 1471/1998 BE(l ERCIRA] 0.0392 (T#T ) 0.015864
5 1471/1999 REL AT 0.035 (T%Y ) 0.0141643
6 1471/2083 BE(l ERGIRd] 0.0113 (T ) 0.004573
7 1471/2214 BEil TLAT 0.0095 (T ) 0.0038446
8 1471/2720 BE(l ERCIRA] 0.0095 (¥ ) 0.0038446
9 1565/2509 BE(l ERCIRA] 0.005 (T=Y ) 0.0020235
10 1565/2510 REL AT 0.005 (T=Y ) 0.0020235
11 1565/2511 Rl ERCIE] 0.005 (T ) 0.0020235
12 1565/2512 IGELl EECIEA] 0.005 (T=% ) 0.0020235
13 1565/2514 Rl ERCIE] 0.005 (T ) 0.0020235
Total 0.0666938

[®T. H. Cha/Paradip/8Lane/LA/3(a)/Mahakalapara/3A]
g HAEE, Haas
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MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 19th December, 2025

S.0. 5907(E).— In exercise of powers conferred by sub-section (1) of section 3A of the National Highways
Act, 1956 (48 of 1956) (hereinafter referred to as the said Act), the Central Government, after being satisfied that for
the public purpose, the land, the brief description of which is given in the Schedule below, is required for building
(widening/two lane with paved shoulder/four laning etc.,), maintenance, management and operation of NH53 in the
stretch of land from Km. 65.755 to Km. 77 (At-Kujanga,Dist-Jagatsingh pur) in the district of Jagatsinghpur in the state
of ODISHA, hereby declares its intention to acquire such land.

Any person interested in the said land may, within twenty-one days from the date of publication of this
notification in the Official Gazette, object to the use of such land for the aforesaid purpose under sub-section(1) of
section 3C of the said Act.

Every such objection shall be made to the Competent Authority, namely, Tahasildar,Kujanga in writing and
shall set out the grounds thereof and the Competent Authority shall give the objector an opportunity of being heard,
either in person or by a legal practitioner, and may, after hearing all such objections and after making such further
enquiry, if any, as the Competent Authority thinks necessary, by order, either allow or disallow the objections.

Any order made by the Competent Authority under sub-section (2) of section 3C of the said Act shall be final.

The land plans and other details of the land to be acquired under their notification are available and can be
inspected by the interested person at the aforesaid office of the Competent Authority.

SCHEDULE
Brief Description of the land to be acquired with or without structures falling NH53 in the stretch of land from
Km. 65.755 to Km. 77 (At-Kujanga,Dist-Jagatsingh pur) in the district of Jagatsinghpur in the state of ODISHA

|State: ODISHA ||District: Jagatsinghpur |
SI. No. |[Survey/Plot Number|| Type of Land Nature of Area Area
Land (in Local Unit) (in Hectares)

Lt | 2 [ T 5 | 6 |
|Ta|uk: Kujang |
Village: Udayabata |
1 |l1471/1625 ||Private |INayanjori I 0.005 (Acre )| 0.0020235|
2 [[1471/1980 |[Private [Nayanjori || 0.005 (Acre )| 0.0020235)]
13 ||[1471/1997 ||Private ||Gharabari I 0.0253 (Acre )| 0.0102388|
l4 ||[1471/1998 ||Private ||Gharabari I 0.0392 (Acre )| 0.015864|
[5 |[1471/1999 |[Private [Gharabari || 0.035 (Acre )| 0.0141643)]
l6 ||1471/2083 ||Private ||Gharabari I 0.0113 (Acre )| 0.004573)
7 ||[1471/2214 ||Private ||Gharabari I 0.0095 (Acre )| 0.0038446|
E 147172720 |[Private [Gharabari || 0.0095 (Acre )| 0.0038446)]
l9 ||1565/2509 ||Private ||Gharabari I 0.005 (Acre )| 0.0020235)|
10 ||l1565/2510 ||Private ||Gharabari I 0.005 (Acre )| 0.0020235|
11 |[1565/2511 |[Private [Gharabari || 0.005 (Acre )| 0.0020235)]
12 ||l1565/2512 ||Private ||Gharabari I 0.005 (Acre )| 0.0020235)|
|13 ||1565/2514 ||Private ||Gharabari || 0.005 (Acre )|| 0.0020235|
| Total|| 0.0666938|

[F. No. Cha/Paradip/8Lane/LA/3(a)/Mahakalapara/3A]
SHAIKH AMINKHAN, Director
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